
 
 
 

 
        Bail Application No.2010/20  

FIR No.175/2010 
U/s468/471/34 IPC  

PS – Mukherjee Nagar 
State Vs.Rakesh @ Raj Kumar etc 

22.06.2020 
  This application for extension  of interim bail is placed 
before me in pursuance of direction of Hon’ble High Court and Ld. 
District & Sessions Judge (North), Rohini Courts, Delhi.   
  Due to spreading of Corona Virus (COVID-19), special 
measures taken by the government to prevent it by ordering a 
nationwide lock-down, the hearing of the urgent matter has been 
conducted through Video Conferencing using CISCO WEBEX Meeting 
App after taking consent of both the parties, in terms of directions 
issued by Ld. District & Sessions Judge (North), Rohini Courts, Delhi. 
Present: Sh. V.K. Negi, Ld. Additional PP for the State through 

 video conferencing. 

 Sh Sushil Kumar ld. Counsel for applicant/accused. 

 File perused. The applicant/accused was admitted on 

interim bail vide order dated 30.04.2020 and was release on 

06.05.2020. Without going into the merits and technicalities of the 

case, at this stage the interim bail of the applicant/accused is further 

extended for 45 days as per the previous terms and conditions. 

 Application stands disposed off accordingly.  

  

      (Jagdish Kumar) 

              DUTY JUDGE 
                   ASJ: Special FTC (North) 
                                 Rohini Courts: Delhi/22.06.2020 



Bail Application No.2011/2020  
FIR No.167/2019 

U/s 323/302/34 IPC @ Sec 27 Arms Act  
PS –Mahendera Park  

State Vs.Manish & Ors 
22.06.2020 
  This application for grant of interim bail is placed before 
me in pursuance of direction of Hon’ble High Court and Ld. District & 
Sessions Judge (North), Rohini Courts, Delhi. 
 
  Due to spreading of Corona Virus (COVID-19), special 
measures taken by the government to prevent it by ordering a 
nationwide lock-down, the hearing of the urgent matter has been 
conducted through Video Conferencing using CISCO WEBEX Meeting 
App after taking consent of both the parties, in terms of directions 
issued by Ld. District & Sessions Judge (North), Rohini Courts, Delhi. 
 
Present: Sh. V.K. Negi, Ld. Additional PP for the State through 

 video conferencing. 

 Sh Ashok Kumar Mishra, ld. Counsel for 

 applicant/accused. 

 In the present case charge sheet has already been filed 

and pending for trial before the Ld ASJ ( North ) Ms Smita Garg. In 

view of the directions of Hon’ble High Court, let the file be sent to the 

concerned Court i.e where charge sheet/trial is pending. 

 Put up before the concerned Court on 24.06.2020. 

  

  

      (Jagdish Kumar) 

              DUTY JUDGE 
                   ASJ: Special FTC (North) 
                                 Rohini Courts: Delhi/22.06.2020 



Bail Application No.1877/20  
FIR No.09/2018 

U/s 302/365/395/396/412/120-B IPC  
PS –Alipur  

State Vs. Dhruv Yadav 
22.06.2020 
  This application for grant of interim bail is placed before 
me in pursuance of direction of Hon’ble High Court and Ld. District & 
Sessions Judge (North), Rohini Courts, Delhi. 
 
  Due to spreading of Corona Virus (COVID-19), special 
measures taken by the government to prevent it by ordering a 
nationwide lock-down, the hearing of the urgent matter has been 
conducted through Video Conferencing using CISCO WEBEX Meeting 
App after taking consent of both the parties, in terms of directions 
issued by Ld. District & Sessions Judge (North), Rohini Courts, Delhi. 
 
Present: Sh. V.K. Negi, Ld. Additional PP for the State through 

 video conferencing. 

 Sh K.M. Dwivedi ld. Counsel for applicant/accused. 

 In the present case charge sheet has already been filed 

and pending for trial before the Ld ASJ ( North ) Sh Rakesh Kumar-III . 

In view of the directions of Hon’ble High Court, let the file be sent to 

the concerned Court i.e where charge sheet/trial is pending. 

 Put up before the concerned Court on 23.06.2020. 

  

      (Jagdish Kumar) 

              DUTY JUDGE 
                   ASJ: Special FTC (North) 
                                 Rohini Courts: Delhi/22.06.2020 

  



Bail Application No.2012  
FIR No. Not Known 

U/s Not Known  
PS – Alipur  

State Vs. Jaipal 
22.06.2020 
  This application U/S 438 Cr. P.C  for grant of anticipatory 
bail is placed before me in pursuance of direction of Hon’ble High 
Court and Ld. District & Sessions Judge (North), Rohini Courts, Delhi. 
 
  Due to spreading of Corona Virus (COVID-19), special 
measures taken by the government to prevent it by ordering a 
nationwide lock-down, the hearing of the urgent matter has been 
conducted through Video Conferencing using CISCO WEBEX Meeting 
App after taking consent of both the parties, in terms of directions 
issued by Ld. District & Sessions Judge (North), Rohini Courts, Delhi. 
 
Present: Sh. V.K. Negi, Ld. Additional PP for the State through 

 video conferencing. 

 Sh Diwan Singh ld. Counsel for applicant/accused. 

 In the present case the applicant is seeking anticipatory bail U/S 

438 Cr P C. The report was called from the SHO concerned. It is 

reported that a complaint regarding rape has been filed against the 

applicant by the complainant. However, it is reported that no FIR has 

been registered so far and till today the complaint is pending for 

inquiry and the applicant is not joining the inquiry. The allegations are 

serious in nature and the conduct of the applicant do not warrant the 

entitlement of applicant for grant of anticipatory  bail at this stage.  The 

anticipatory  bail application of the applicant  is accordingly dismissed.  

 

  



      (Jagdish Kumar) 

              DUTY JUDGE 
                   ASJ: Special FTC (North) 
                                 Rohini Courts: Delhi/22.06.2020 

  



Bail Application No.1588/2020  
FIR No.261/20 

U/s323/354-B/34 IPC  
PS –Narela Indl Area   

State Vs. Rajesh Kumar Gupta 
22.06.2020 
  This application for grant of  anticipatory bail is placed 
before me in pursuance of direction of Hon’ble High Court and Ld. 
District & Sessions Judge (North), Rohini Courts, Delhi. 
 
  Due to spreading of Corona Virus (COVID-19), special 
measures taken by the government to prevent it by ordering a 
nationwide lock-down, the hearing of the urgent matter has been 
conducted through Video Conferencing using CISCO WEBEX Meeting 
App after taking consent of both the parties, in terms of directions 
issued by Ld. District & Sessions Judge (North), Rohini Courts, Delhi. 
 
Present: Sh. V.K. Negi, Ld. Additional PP for the State through 

 video conferencing. 

 Sh B.N. Gaur ld. Counsel for applicant/accused. 

 During the course of arguments Ld Cl for the 

applicant/accused seeks indulgence of the Court to withdraw the 

instant application. In view of the submission of Ld Counsel for the 

applicant/accused the instant application is dismissed as withdrawn. 

  File be consigned to R.R 

 

  

      (Jagdish Kumar) 

              DUTY JUDGE 
                   ASJ: Special FTC (North) 
                                 Rohini Courts: Delhi/22.06.2020 

  



Bail Application No.1663/2020  
FIR No.484/19 

U/s 307/387/506/120-B/34 IPC & 25/27 of Arms Act  
PS –Alipur  

State Vs. Anil Kumar 
22.06.2020 
  This application for grant of interim bail is placed before 
me in pursuance of direction of Hon’ble High Court and Ld. District & 
Sessions Judge (North), Rohini Courts, Delhi. 
 
  Due to spreading of Corona Virus (COVID-19), special 
measures taken by the government to prevent it by ordering a 
nationwide lock-down, the hearing of the urgent matter has been 
conducted through Video Conferencing using CISCO WEBEX Meeting 
App after taking consent of both the parties, in terms of directions 
issued by Ld. District & Sessions Judge (North), Rohini Courts, Delhi. 
 
Present: Sh. V.K. Negi, Ld. Additional PP for the State through 

 video conferencing. 

 Sh Ajay Kumar ld. Counsel for applicant/accused. 

 It is submitted that the applicant/accused has been falsely 

implicated in this case. It is submitted that applicant/accused is in J/C 

since 31.12.2019. It is submitted that wife of the applicant/accused is 

admitted in hospital since 02.06.2020 for her final operation. It is 

submitted that the applicant/accused is not involved in any other 

case. It is submitted that applicant/accused has not been named in 

the FIR. 

 On the other hand, Ld Addl P.P for the State has opposed 

the bail application by submitting that applicant/accused is the 

brother of Sunil @  Tilu  ( most dreaded criminal gang of Delhi) It is 

submitted that the applicant/accused was involved in the conspiracy 



with his brother Sunil @ Tilu. It is submitted that in the present case 

a gang involved in this case has injured three victims by fire arms as 

one of the victim refused to pay the ransom amount. It is submitted 

that applicant/accused is also involved in other cases. Prayer has 

been made for dismissal of bail application. 

 Having considered the submissions being made by the Ld 

Counsel for the applicant/accused and Ld Addl PP for the State. Here in the 

present case the applicant/accused belongs to a dreaded gang. There are 

three victims who have received bullet injury on account of nonfulfillment 

of demand (ransom). The applicant/accused is also involved previously in 

two cases FIR No.86/2005 U/S 379/411 IPC P.S Alipur and FIR 

No.466/2015 U/S 302/397/34 IPC and 25/27 of Arms Act P.S Murthal, 

Haryana. His earlier bail application was also dismissed by the competent 

co-ordinate bench on 27.04.2020 and 22.05.2020. I am not commenting 

upon the illness of the wife of the applicant/accused who has not been 

operated since 02.06.2020 despite admitted in hospital. It is clear that 

there are other family members in the family of applicant/accused who has 

admitted the wife of applicant/accused in the hospital who can look after 

the wife of applicant/accused. Considering the totality of the facts and 

circumstances of the case, I am not inclined to admit the applicant/accused 

on interim bail, at this stage. The bail application is accordingly dismissed. 

      (Jagdish Kumar) 

              DUTY JUDGE 
                   ASJ: Special FTC (North) 
                                 Rohini Courts: Delhi/22.06.2020 
  



Bail Application No.1250/2020  
FIR No.20/17 

U/s 376-D/120-D IPC  
PS –Bhalswa Dairy  

State Vs. Kishan Kumar @ Toni 
22.06.2020 
  This application for grant of regular bail is placed before 
me in pursuance of direction of Hon’ble High Court and Ld. District & 
Sessions Judge (North), Rohini Courts, Delhi. 
 
  Due to spreading of Corona Virus (COVID-19), special 
measures taken by the government to prevent it by ordering a 
nationwide lock-down, the hearing of the urgent matter has been 
conducted through Video Conferencing using CISCO WEBEX Meeting 
App after taking consent of both the parties, in terms of directions 
issued by Ld. District & Sessions Judge (North), Rohini Courts, Delhi. 
 
Present: Sh. V.K. Negi, Ld. Additional PP for the State through 

 video conferencing. 

 Sh L.S Saini, ld. Counsel for applicant/accused. 

 This is an application for the offence U/S 376-D IPC. 

Notice of the application was directed to be issued to the 

complainant/prosecutrix. The SHO concerned has reported that the 

complainant/prosecutrix has  informed/served telephonically and 

apprise the date of hearing. 

 Ld DCW Counsel Ms Geeta Verma however joined the 

proceedings. In the present case I am proceeding further to hear the 

application in the given circumstances of the present case. 

  In the present case, the applicant/accused was earlier 

granted regular bail but he has absented himself from the 

proceedings/trial and NBWs were issued against him. 



Applicant/accused has himself appear before the Court on 

12.03.2020. He was taken into custody on 12.03.2020 itself and since 

then he is in J/C. My Ld Predecessor has also imposed a fine of sum of 

Rs.25,000/- upon the applicant/accused while forfeiting his personal 

bond. Keeping in view the facts and circumstances of the case, the 

applicant/accused  is admitted to bail on furnishing of personal bond in 

the sum of Rs. 25,000/- to the satisfaction of concerned Jail 

Superintendent.  He is further directed to furnish his Bail bond and surety 

bond in the like amount to the satisfaction of the Court within 15 days of 

resuming the normal functioning of the Court. So far as reply of SHO is 

concerned to the effect that  he had already served the notice of the 

application to the prosecutrix is not substantiated by his earlier report . He 

is advised to careful in future. 

 Copy of order be sent to the email of Ld Counsel for the 

applicant/accused. 

 

      (Jagdish Kumar) 

              DUTY JUDGE 
                   ASJ: Special FTC (North) 
                                 Rohini Courts: Delhi/22.06.2020 

 

  



Bail Application No.2013  
FIR No.731/19 

U/s 302/34 IPC 
PS – Narela Indl Area 

State Vs. Sajid 
22.06.2020 
  This application for  interim bail is placed before me in 
pursuance of direction of Hon’ble High Court and Ld. District & 
Sessions Judge (North), Rohini Courts, Delhi. 
 
  Due to spreading of Corona Virus (COVID-19), special 
measures taken by the government to prevent it by ordering a 
nationwide lock-down, the hearing of the urgent matter has been 
conducted through Video Conferencing using CISCO WEBEX Meeting 
App after taking consent of both the parties, in terms of directions 
issued by Ld. District & Sessions Judge (North), Rohini Courts, Delhi. 
 
Present: Sh. V.K. Negi, Ld. Additional PP for the State through 

 video conferencing. 

  ld. Counsel for applicant/accused. 

 The applicant/accused is seeking interim bail on the 

ground of Covid-19. It is submitted that applicant/accused is not 

claiming the interim bail on the merits of the case but  only on  the 

ground of Covid-19. It is also submitted that brother of the 

applicant/accused is not well.  

 On the other hand, Ld Addl PP for the State has opposed 

the bail application thereby stating that the applicant/accused is 

named in the FIR by the eye witness. Prayer has been made for 

dismissal of bail. 

 I have perused the application as well as report filed by 

the IO and duly considered the submissions being made by Ld 



Counsel for the applicant/accused and Ld Addl PP for the State. In the 

present case the applicant/accused is a named accused in the FIR by 

the eye witness. The offence is heinous one and the medical 

documents of the brother of the applicant/accused pertains to the 

years 2017. In the given circumstances, I am not inclined to admit the 

applicant/accused on interim bail, at this stage. The application is 

dismissed. 

      (Jagdish Kumar) 

              DUTY JUDGE 
                   ASJ: Special FTC (North) 
                                 Rohini Courts: Delhi/22.06.2020 
  



Bail Application No. 1984/2020 
FIR No.02/19 

U/s387/506/120-B/34 IPC  
PS – Alipur 

State Vs.Abhay 
22.06.2020 
  This application for  interim bail is placed before me in 
pursuance of direction of Hon’ble High Court and Ld. District & 
Sessions Judge (North), Rohini Courts, Delhi. 
 
  Due to spreading of Corona Virus (COVID-19), special 
measures taken by the government to prevent it by ordering a 
nationwide lock-down, the hearing of the urgent matter has been 
conducted through Video Conferencing using CISCO WEBEX Meeting 
App after taking consent of both the parties, in terms of directions 
issued by Ld. District & Sessions Judge (North), Rohini Courts, Delhi. 
 
Present: Sh. V.K. Negi, Ld. Additional PP for the State through 

 video conferencing. 

 Sh Jitender Kr Sharma ld. Counsel for applicant/accused. 

 Ld Counsel for the applicant/accused is seeking interim 

bail on the ground of COVID-19. It is submitted that the Hon’ble High 

Court in Writ Petition No.2945/2020 dated 23.03.2020 has directed 

that UTPs be released on bail who are involved in one case only. 

 Here in the present case the applicant/accused is involved 

in a demand of ransom case of 50 lacs. It is submitted that due to non 

fulfilment of the demand of the applicant/accused and co-accused the 

victim was attempted to be killed and a FIR bearing No.14/2019 U/S 

307/506/120-B IPC P.S Alipur was registered.  

 Having considered the nature of offence as well as 

involvement of applicant/accused in other case and considering the 



allegations in the instant case which are serious in nature. I found no 

ground to admit the applicant/accused on interim bail, at this stage. 

The bail application is accordingly dismissed. 

 

  

  

      (Jagdish Kumar) 

              DUTY JUDGE 
                   ASJ: Special FTC (North) 
                                 Rohini Courts: Delhi/22.06.2020 

  



 


